' THF COALMINES (GONSFRVATION AND DEVELOPMENT)
' AMENDMENT ACT, 1985

No, 55 or 1985

[4th September, 1985.]

An Act further to dmend the Coal Mlnes ((,401’1861 vation and Develop~ '_ |

ment) Act, 1974,

BE it enacted by Parhament in the Th1rty—s1xth Year of the Repubhc
of Ind1a as follows —

1) Th1s Act may be called the Coal Mmes (Conserva‘uon and

Development). Amendment Act, 1985.

(2) Tt shall come into force on such date! ag the Central Government
~ may, by notification in the Official Gazette, appoint.

2. In section 4 of the Coal _Mihes (Conservation and Development).
sorisra  Act, 19~74.__(héreinaft'er referred to as the principal Act), after sub-section
(2), the following sub-section shall be inserted, namely:— .

“(3) The Central Government may, if it is satisfied after consi-

- deration of all the facts and circumstances that the recovery of the
cost of measures, if any, undertaken by. it under sub-section (1)

- or sub-section (2) in relation o a coal mine i.s justified, recover such
' cost from the ownher, agent or manager of the coal mine, . either

wholly or partly, in the same manner ag an arrear of land revenue.”.

3. Section 8 of the principal Act shall be re-numbered as sub-section
(1) thereof, and, after sub-section (1) as so r-e~numbe1_~ed, the following
sub sectlon shall be 1nserted namely: —

ol

“2) Wherc any duty of excise referred to 1n sub-section (1)
cannot be collected in the manner prescribed under that sub-section,
it shall be recovered from the owner of the coal mine in the same
manner as an arrear of land revenue.”.
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